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WEDNESDAY, JANUARY 21, 2026

FORMA - PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2018)
FOR THE ATTENTION OF THE CREDITORS OF

NIRMAL LIFESTYLE LIMITED
_ RELEVANT PARTICULARS
Name of Corporate Debior W= Nirmal Lifestyle Limited
| Date of incorporation of corporate debtor [ 4th November, 1599
;migmgr:ﬁ ;; fpeni debins 'S-Hegﬁtrﬂm{ Companias - Mumbal
4 |Corporate kdendity Mo Limited Liabdity a2 11MH1958PLC 122542
|Identdfication No. of corporatedeblor |
g |Address of the registered office and)3rd Fioor, Multipex Building, Nirmal Lifestyle
principal office (i any) of the corporate| L B.S, Marg, Mulund (W), Mumbai
debior Maharashira - 400080,
g |Insolvency commencement date in|Bth January, 2026 (Order copy received on
respect of corporate deblor 189t January, 2025}
7 |Eslimated date of closure of !nsnl'-'ency:m".'l;h'liy ongs
rasolution process '
:!.'_ri-lérné"éinr]"ria'gus'tr_mln'ri nu_rfﬂ':nér' _nlf (T[T —— Kumar Agrawa
insolvency professional acling as intenim g \pa 004 1P-POGSE4/2017-16/1 1040
resolution professional ~l]
g|Address and Emad to be used for 1606, Corporate Annexe, Sonawala Lane,
correspondence wilh the Inlefim Near Udyog Bhawan Goregson East
resctution professional Mumbai 400063, Maharashtra.
|cirp. nirmallifestyle@gmail.com |
| bk@bhamacansulting com
10! Last Date for submission of caims 2nvd Fobeuary, 2026
11| Classes of creditors, if any under clagse|
(b} of sub-section (GA) of section 21,|NA
ascertained by the interim resclution|
| professional
12 Mames of Insolvency Professional
lidentified o acl as Authorised
Represeniativa of creditors in & class
[ Thees names foreach class) 3. IP Mangesh Pati
13/(a) Relevant Forms and || hitps:ifibe gov.infenthomeldownioads
ib) Details of suthorized representatives | b} cep.nirmalstyla@gmail.com
are available at; ¢l 1606, Corporate Annexe. Sonawala
Road, Near Udyog Bhavan, Goregaon East,
Mumbai 400063

Motice is hereby given that the National Company Law Tribunal has ordered the
commencamenl of a corporate insalvency resolution process of the Mis. Nirmal
Lifestyle Limited on8th January, 2026,
The creditors of Mis. Mirmal Lifestyla Limited, are hereby called upon to submit
their claims with proof on.or before 2nd February, 2026 to the interim resolution
professional atthe address mentioned againstentry No. 8
The financial craditors shali submil their claims with proof by electronic means only.
Al other creditors may submit the claims with proof in:parson, by post or by
electronicmeans.
Submission offalse or misleading proofs of claim shall altract penalties.
Sdi-

Birendra Kumar Agrawal

IEBIIIPA-D011P-PO0O564/2017-18/11040

_'I-

Cad | o

11, IP Nitin Kothan
2. P akok Murarska

Date: 215t Janaury, 2026
Fiace: Mumbai

“IMPORTANT"

Whilst care is taken prioe to noceplance of |
acdvertising copy, it is not possible to verity |

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

its contents. The Indian Express (P FOR THE ATTENTION OF THE STAKEHOLDERS SALTGITTER
i GRS RO B MANNESMANN PENTASTEEL INTERNATIONAL (INDIA) PRIVATE LIMITED
such contents, Nor far any loss of damage .| Name of Corporate Person 'Salzgitter Mannesmann Pentasteel

ncurmed &5 8 result of transsctions with : . g Pl
companies, associations or individusls | ::E_T:;g‘;;"' (India) Private Limited

advertising in ils newspapers of | | : s
Publications. We therefore recommand | Regsirar of Companies, Mambai
that resders make necessary inquirias |
hefora sanding any monies of antesing
into &y agreements with advertsers or |
otherwisa acting on an advertisement in
any manneér whatsoever. Registered ||
Ietters are not accepted in response fo box |
number adverfisemant.”

E Diate of incanporation of Comporabe Person
3| Authority under which Comparate
{ Person is intorporaled fragisbered
4| Corporate idenliby ramber | limeted liakiliy
|ideity ramber of Comparate Perscn
5. | Address of he regizbened Offica and
| Pringipal affica (if any) of Corparate Parson
fi.| Liguadation commencemeant deta of
Comarate Person

| U273 10MHZ00EPTC 170752

I'20B. 2nd Floor, Makar Chamber - V, 221, Mariman
_ F_'-:I'F;1I: !-.1_1.:_'|_1ba;_ H_._a!'.arasl'rlra. India_ 400021,

| darary 19, 2026

| Mame: Kumudini Dinesh Bhalerao

| E | Mame, addross, omai address Inlephone

Zonal Siressed Asset Recovery Branch :

y 3] Meher Chamber, Ground floor,
g gﬁ:f:ﬂ?ﬂiﬁi Dr. Sundarfal Behl Marg, Baltard Estale,

Mumbai-00001. Phonec (2243683501 /802/B03

Email: armbomi@ibankofbaroda.cadn |
REDEMPTION NOTICE

Motice under Rule 62} andfior Rule B(6) of the Security Interest (Enfarcament) Rulas, 2002
BOBZ0SARE MUNMEMARK AUCTIOMN: 355 Drate: 07.01.2026
To,
1. W3 Emark Energisers Private Ltd
Registerad Offica:
GalaMo, 13 & &114, East West Industdal Centre, Safed Pool, Andhen Kurla Road, Sakinaka
Andheri East- 400072
Alsoat
Plot Mo, 8 27 & Plot Mo, B 28, MIDE, Mahad, Disincl-Fasged, Maharashira - 400231
And
Block Mo, BBE, Hathuran Koesamba Road, Opp, Fairdeal fextile park, Mo Mahae
Kogamba, Tarsadi, Surat, Gujaral - 304 350
2. Mr. Mahesh Kumar Shah
&) Flat Mo, 1603, Asditya Elegance,
Rizad, Mumbai - 400046
by 0-1, Prashant CHS, 58 Marg, Matunga Road, Mumbas- 400016
3. Mr. Azgerali Fakroddin Fakri
1304, Neo Vikram CHEL, SahakarMagar, J. P-Road,  Andhen Wast, Mumbai - £00033.
4, Mr. Rejesh Shah
5. Mrs. Kalpana Mahash Shah
E. Mrs. Jyotirajesh Shah
Flat fea. 1603, Aadilya Elegance 77 T H Kataria Marg Above baba Wines, Matunga Road,
Mumbal - 400016
Re: Notice under Rule 6{2) and/or Rule 8(6) of the Security Interest (Enforcemant)
Rules, 2002 of the Securitization and Reconsiruction of Financial Assets and
Enforcement of Security Interest Act, 2002 {SARFAESI Act, 2002).
Refi-- 1. Demand Molice dated 02.08.2024 issuad ws 132) of SARFAESIAct 2002;

2. Possession Motice dated 02.08.2025 and 19,11 2025 ssued u's 13 {4) of

SARFAES] Act 2002,

Drear SirfMadam,
Wheraas the Authorized Officer of the Bank of Baroda, Branch ; Senapati Bapat Marg
Branch, address:Shop Mo, 1 1o 5, Silver Cascade CHS Near the Ruby, Senapati Bapat
Marg, Dadar (Wesl), Mumbai- 4000285 , being Secured Credilor Bank in exercise of the
powers confemmad ws 13(2) of the SARFAES| Act 2002 (hereinafter raferead as “Act™) read
with Rules 3 of Security Interest (Enforcement) Rudes 3002 (hersinafter refereed as
‘Ruses”] issued demand notice dated 02.08 2024 calling upon vou being Borrowers (5)/
Morigagor (3] / Guaranioris) to repay the amount stated in the said demand nofice within
60 days fram racaipt of said nolice,
And whereas you have failed to repay the amount, the authorized officer of the Bank in
exercise of the powers conferred uls 1344} of the said Al read with Rule 4 andfor Rule 3 of
the Rules have taken over the Possession of Secured Assets (harsinafter referred as the
said properties) more particularly described herein below Schedule
Even after taking possassion of the secured assal, you have not paid the amoumnt due (0
Bank as mentioned in above Possessmon Motice, Your attention is mwiied to the provisions
of sub-section (8) of Section 13 of SARFAES] Act. 2002 in respect of fime available, o
redeem the secured azsets.
Therefore you all are requested to pay the duss as menbonad in possassion notice akong
with applicable interest, cost changas & expenses within 30 days from receipt of this nofice
and redeem the secured asset 5 menfioned below, In case you fail to pay the above
menfioned dues & redeam the secured asset within 30 days from receipl of this nobica,
Bank will be constrained to sell the secured asset through public e-Auction by publication
of e-Auction Sale notice.  The date, time of e-auction and Reserve Prica of the property
zhafl be informed to you separataly.

7T THKatana Marg, Above baba Wines, Malunga

Schedule of Securad AssetsiProperties

Date of
Publicatisn of
Possession
MNotice

g, Description of the Diate of
Mavablelimmovable Properties Possassion

Type of
Possassion
{Symbalic/
Physical)

D50 2025

02082025 | -Symbodc

1 (Al that Indusirial UnitiGala No. 13,
admeasuring 24 59 s5q meters. Capeat area,
an the Ground Flooe of 4w g of the building
known East West Ingustrial Centre and the
society known as Easst West Indusirial
Canire Pramises Co-pparative Sacealy Lid.,
situated at Safed Pool, Kurla Andhen Road,
Sgkinaka, Andhen East, Mumbas — 400072,
sifuate, lving and bemng al land bearing CTS
M, 675 of village Mohil, faluka Kuria
Boundanies:

Easl CTS Mo 87900l & bevond CTS Mo
GB1, 672 BB2 respectively

West: Kisda Andhen Road

Marth: CTS No. 676 and 6781t

Southe CTS N &2, 674,673,671 and a naka

2 (AN that Industrial UnitiGala Mo, A4, | 02082025 | Symbolc 05 09.2025
gimeasunng J05 Sq.Fts Campsl ared
gquivalent 10 34.01 5. melers, bull ug area
o the Ground Floor of & wing of the building
knpwn Easl Weast indusinal Centra and fha
sociely known as East West Indusiral
Cenire Premizes Co-operalive Sociaty Lid,,
situated af Safad Pool, Kurls Ardhen Road,
Sakinaka, Andhed East Mumbal = 00072,
situate, Iyvng and being af land bearing CTS
Mo, 6TEolvillags Mohili, laluks Kurls
Baundaries:

Eagt CT3 Mo, 6Tpt & beyond CTS Mo
61,6722 B2 respeclivaly

West: Kurla Andhar Road

Rorih: CTS Mo, 676 and 6TE

South; CTSMNo. 672,674 E73,671 andangla

3 |Lease hoid rights of factory Land & Building 19.11.2025 | Symbobc 21,11, 2025
ai Plot No, B-2T ares admeasuring 1800 5g,
meters along with factory bulding and B-28
greg admeagunirg 1800 50, meters along
wilh factory buiding, sifvated at sddiional
indusirial area of Mahad, MIDC. village
Birwadi. Taluka Mahad, District and
Regisirafion Diskict Raigad, Meharashira-
402301, In the name of Miz Emark
Energisars Private Limited

Boursaries for Plot Mo 27

East: Road Riw 20 m.

West Plot No. B-14 4 B-15

Mot Plot Mo, B-26

Sauth: Plot ko, B-24

Boundaries for Plot No.28:

East: Road Rfw 20 m,

Wesl: Plot Mo, B-14

Morih; Plod Mo, B-27

South; Road w25 m.,

Toqether vaih bulding! slrichunes constnicted
thereon with plant and machineny, furniture,
fixtures and fftings lying thers in

Yours faithfully,
Authorized Officer]

Bank of Baroda
Branch : Z0SARE , Mumbai

numbsar and the ragistraion numbar of

Address: Ecsiasy, 0AE04, Bih floor, Ciby of Joy,
tha Liguidatar

.5 0 rosad, Mg {w) Murnbsal 400080

Emall: kurnudinparaniapes mimje.in

| Contact Number: +31 Q813087717

Fegn. Mo [IBRITRA-ER-NOIS 301 18010242

| &FA Valld Updo: 300062004

8.|Last date for submission of csims | 18th Fabruary 2026 I
Mot is fierebny givan (hsal the Salzgitter Mannesmann Partastesd International (india) Privade
Limited has commencadvaluréary bquidstion on January 19, 2026,

The stasehoiders of Salzgitter Mannesmann Pertastes! International findia) Private Limited are
hareby callad upon fo.submit & proof of thair ciaims, onar balore Febreary 18, 2028, bo tha ligudaloe at the
adidress mentionad against item T,

The Airancial credbars shall sulmil ther prool of claims by leclromc moeans anly

&) ithersiakeholders may submit the proafof delims in persan. by postor by alectronic means.

Submission of falsa or misleading proats of claim shall atract penalties. s

Kumudini Dinesh Bhalerao
Liquidatar, Salzgitter Mannesmann Pentastes! Internatianal
iindia} Private Limited

Dute: 2001, 2026
Place: Mumbai

Registration No: [BRI/IPA-QO2AP-NOND9S2017-18/10242 | AFA Valid Upto: 30062026

IB INFOTECH ENTERPRISES LIMITED
CIN: L30006MH1987PLC045529
Reg. Off.: 428, Kailash Plaza, Vallabh Baug Lane, Ghatkopar (E), Mumbai 400 075.
Telephone No. (022) 6670 9800  Email ID: iielimited@yahoo.in

Unaudited Financial Results for the quarter and nine months ended 31st December 2025
Rs. in Lakhs(except per share data)

I'-:r-"-pnl:- Hﬂu:;ing'qu': {Off; %" Floor, Andriksh Bhawen, 22, K. G. Marg, Mew Delhi-H10001, Ph.: 0123357171, 23357172, 23705414, Web.: wwwpnbhowsing com
S Branch Office : PNB Hausing Fimanca Limwed, Shap No. P01 & P02, Firsd Floar, Bidg., Ka.7, Sidharth Nagar CHES L., Opp.
Snehanjali Bhowroam, Rly. Staton Road. Wra Road {East) - 401107, Maharashira.
POSSESSION HOTICE For immoveable property as per Rule8(1) and Appendix-1V

Vhareas the undersigned being the Aulhorsed Cifficer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of
Financial Assets & in compliance of Rule Hiir of Enforcement of Sﬁurgj:ﬂhtamst Act, 2002, and in exercise of powars confemad undar
section 13|;I1 £} read with Rule 3 of the Securnity Interest (Enforcement) Rules 2002, issved demand noficels on the date menfioned against each
actount cailing ull:u:ﬂ the respactive barrowsan's (o reﬁa!.l_lhs amaunt &s menfionad aganst each accaunt within &0 days from [he date of nolice|sy
date of receipt of the sakl notice/s. The borrowen's having falled fo repay the amount, nodice 8 hareby given to the borrowen’s and the public in
aneral thal the undersigned has taken pessession of the properylies dasoibed hersin below in exartise powears confemed an himher undar
sackion 1504} of the said Act read with Rube 8 of the sald Bules on the dates mentioned against each account
The borrowes's in paricutar and the pullic ingeneral is hersby cawtionad not to deal with the propertylies and any dealing with the proparty/ ies will
be subject ta tha charge of PNB Housing Fnance Lid., for the-amound and inleres] arean as pes loan agresmanl. The borrowers’ attention is
inwited to provisions of Sub-section E!g]-nfﬁullm'lanf the Act, inréspect of tme available, to redeern the secured assots,

Loan Accaunt Name of Borrower! Dateof|  Amount as on date. Dateof  [Description of maraged|
Number{s) |  Co-borrower Demand| ___In Demand Notice | Thal Part/nd Parcel of Flat No 403
HOURMIR | Guarantorishlegal Heirs | Notice | Rs. 25,67.186.63 (Rupees Fowth Floor, Wing B, Shrae Sachhail

022475002047 | Mr. Jatan Vasantbhai Gudhka | 1549, | Twenty Five Lakhs Sody Seven ."IT.I[H."J.I]EE Mzia CH.5 Lid, Vasai Rosd Rahnal

B.O. {Bomower) & Ms. Riddhi Jatan | gg25 | Theusand One Hundred Eighty oo | Thane, Thane, Maharashira, India
THANE Gudhka [Co-Bomowsr) Sie And Sicty Thrae Paisa Cnly)| Y 421302

Dated ; 21.01.2026 | Place : Bhfwandi-Thane Sdi- Authorized Officer, PNB Housing Finance Limited

Bank of Baroda, Zonal Stressed Assets Recovery Branch: Meher Chambers, Ground floor, Dr.

i i ':ﬂjj iiﬁ:ﬁ] Sunderlal Behal Marg, Ballard Estate Mumbai - 400001
Bank of Baroda Tel No.: 022-43683801-03 E-mail: ARMBOM@bankofbaroda.com

Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
BOB: ZOSARB:MPPL:2025-26:
To,
Marianella Properties Pvt Ltd, Office No. 51/54, Dattani Chambers, S.V. Road, Malad West, Mumbai - 400064
M/s Rose Builder(Prop. Mr. Lancelot D’souza) Office No. 51/54, Dattani Chambers, S.V. Road, Malad West, Mumbai - 400064
Mr. Lancelot D’souza 118, Lynron Apartment, Gamdevi Road, Poisar, KandiwaliWest, Mumbai - 400067.
Mrs. Laurdes D’souza 118, Lynron Apartment, Gamdevi Road, Poisar, KandiwaliWest, Mumbai - 400067.
Re: Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement) Rules, 2002 of the Securitization and
onstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002).

:- (1) Demand Notice dated 04-04-2018 issued u/s 13 (2) of SARFAESI Act 2002. (2) Possession Notice dated 26-12-2018 &
22-05-2024 issued u/s 13 (4) of SARFAESI Act 2002.

Dear Sir/ Madam,

Whereas the Authorised Officer of the Bank of Baroda, Branch Zonal Stressed Assets Recovery Branch address: Meher Chambers, Gr.
Floor, Dr. Sunderlal Behl Marg, Opp. Petrol Pump, Ballard Estate, Mumbai 400 001 being Secured Creditor Bank in exercise of the powers
conferred u/s 13(2) of the SARFAESI Act 2002 (hereinafter refereed as “Act”) read with Rules 3 of Security Interest (Enforcement) Rules
2002 (hereinafter refereed as “Rules”) issued demand notice dated 04-04-2018 calling upon you being Borrowers (s)/ Mortgagor (s) /
Guarantor (s) to repay the amount stated in the said demand notice within 60 days from receipt of said notice.

Date: 16.01.2026

1) The above unaudited financial results for the quarter and nine months ended 31st December 2025 have been reviewed
and recommended by the Audit Committee and approved by the Board of Directors of the company at their respective
meeting held on 19th January 2026. The Statutory Auditors of the Company M/s Laxmi Tripti & Associates, Chartered
Accountants, have reviewed the above financial results for the quarter and nine months ended 31st December 2025.

2) The figures of the previous year / period have been regrouped / rearranged / recast to render the comparable with the
figures of the current period.

3) The Company's unaudited financial results for the quarter ended 31st December 2025 are prepared in accordance with
the Indian Accounting Standards (Ind-AS) as prescribed under Section 133 of the Companies Act, 2013 and notified by
the Ministry of Corporate Affairs under the Companies (Indian Accounting Standards) Rules, 2015 (as amended). Ind-AS
compliant comparative figures of the preceding quarter ended 30th September 2025 and the corresponding quarter
ended 31st December 2024 have not been audited but reviewed by the Statutory Auditors of the Company, while the year
ended 31st March 2025 have been audited. However, the Management has exercised due diligence to ensure that the
financial results provide true and fair view of the Company's affairs.

4) Thefigures for the quarter ended 31st December 2025 are the balancing figures between the figures in respect of the nine
month ended 31st December 2025 and the unaudited published figures upto the half year ended 30th September 2025.

5) The above is an extract of the detailed format of quarterly and nine month's Financial Results filed with the Stock
Exchanges under Regulation 33 of Securities and Exchange board of India (Listing Obligation and Disclosure
Requirements) Regulations, 2015. The full format of the quarterly and nine month's Financial Results are available on the
stock exchange website - www.bseindia.com and on Company's Website - www.ibinfotech.net.in

By order of the Board
For IB Infotech Enterprise Limited
Whole Time Director

Place : Mumbai
Date : 19th January 2026

4th E-AUCTION SALE NOTICE
SUPREME VASAI BHIWANDI TOLLWAYS PRIVATE LIMITED-

IN LIQUIDATION UNDER IBC
(CIN NO. U45200HR2013PRTC048979)
Registered office at 510, 5th Floor, ABW Tower, IFFCO Chownk, M.G. Road, Gurgaon, Haryana- 122002

Notice to General Public that Liquidator of Supreme Vasai Bhiwandi Tollways Private Limited- In Liquidation under IBC,2016 having
registered office at 510, 5th Floor, ABW Tower, IFFCO Chownk, M.G.Road, Gurgaon, Haryana- 122 002 appointed vide order dated
17.07.2025 in 1A (IBC) (Lig.)/2/Ch/2025 in CP(IB)N0.442/Chd/Hry/2019 (Admitted) by Hon’ble National Company Law Tribunal,
Chandigarh Bench, Chandigarh (Adjudicating Authority under IBC, 2016) hereby under the authority and approval of the SCC in 8th
SCC Meeting held on 20.01.2026, hereby invites, Eligible Bidder(s) for participation in E-auction Sale of the Assets of Supreme Vasai
Bhiwandi Tollways Private Limited (Corporate Debtor) i.e Toll at Chinchoti — Kaman - Anjurphata to Mankoli Road M.S.H. No. 4" 26/425in
Taluka, Bhiwandi District, Thane (0/000 to 26/425 km stretch.) under “Build-Operate-Transfer” (BOT) basis i.e Maludi Toll Plaza , Distt.
Thane, State of Maharastra and other machinery and/or equipment including to Electronic Fastag Equipment’s installed/lying thereto.
listed herein, on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER THERE IS BASIS” and “WITHOUT RECOURSE BASIS”
as per the E-auction schedule stated herein and E-auction time line as per the detailed terms, conditions & process listed in E-auction
Process Document which can be downloaded from https://ibbi.baanknet.com/ or can be obtained by sending an email to
liquidator.supremevasai@gmail.com.

Date and Time | Reserve Price |EarnestMoney Deposit Bid
Description of Assets of the of (inINR) (10 % of Reserve Price Incren_lental
corporate debtor E-Auction (in INR) & Submission| Value (in INR)

Deadline
Rs. 5,60,00,000/-

Date of E-auction-
19.02.2026

Sale of the Assets of the Supreme Vasai Bhiwandi

. L Rs. 56,00,00,000/-
Tollways Private Limited (Corporate Debtor) on

Rs. 15,00,000/-

standalone basis i.e Toll at Chinchoti- Kaman - (Rl(l:es‘::sl:c:fr:i, )Slx (ng')ete sLI:;::’: gr:fr)es F'E‘?upefs
Anjurphata to Mankoli Road M.S.H. No 4" 26/425 in{ And g o ’ | ZenTY)acs

Taluka, Bhiwandi District, Thane(0/000 to 26/425 km
stretch.) under “Build-Operate-Transfer” (BOT) basis
i.e  Maludi Toll Plaza , Distt. Thane, State of
Maharastra and other machinery and/or equipment
thereto including to Electronic Fastag Equipments as
installed thereto in Liquidation under IBC,2016
including its legal entity and assets of the corporate
debtor on“Asiswhereis basis”, “As is what is basis”,
“Whatever there is basis” and “No recourse basis”
including all the rights, interests, benefits arising out
of the Project as per the Substitution Agreement
dated 25.10.2013 read with the Original Concession
Agreement dated 16th May 2009 (“Concession
Agreement’) and Substitution Agreement dated
23.07.2009 executed by the Corporate Debtor and of
keeping in view that concession period is 24 years 3
monthsi.e upto 27.11.2033.

S. No. E-auction Event - Descriptions and Time Schedule
1. | Date of Issuance of 4th E-auction Sale Notice to Publication Agency

. | Date of Publication of 4th E- Auction Advertisement in Relevant Newspaper(s)

2
3. | Last date of submission of Bid Documents and other documents including 29A Eligibility Undertaking
4

. | Date/Time period for Inspection of the Assets of the Corporate Debtor
(With prior intimation and approval of Liquidator)

5. | Date of Submission of Earnest Money Deposit (EMD) 17.02.2026 (Tuesday) (Upto 4.00 p.m)
6. | Date of E-Auction (Time: 11:00 am to 4.00 pm) 19.02.2026 (Thursday)

Note: * Excluding taxes, levies, charges, duties, transfer fees, stamp duty, registration fees, premiums, if any. No representation as to
warranties and indemnities shallbe made with or against the Liquidator .

Important Notes.

1. The Sale of assets of the corporate debtor as listed herein above through E-Auction will be conducted strictly on “AS IS WHERE IS”,
“AS IS WHAT IS” and “WHATEVER THERE IS BASIS” and “WITHOUT RECOURSE BASIS” on standalone basis and subject to
provisions of the Insolvency and Bankruptcy Code, 2016 (IBC) and IBBI (Liquidation Process) Regulations, 2016 (Liquidation
Regulations) duly amended from time to time.

2. The Complete E-Auction Process Document containing Descriptions of the Assets of the corporate debtor as per Annexure-6 and
other relevant documents and General Terms and Conditions of online auction sale are/shall be available or made available on website
https://ibbi.baanknet.com.

3. Interested bidder(s) is/are required to submit requisite documents and deposit EMD amount on https://ibbi.baanknet.com by
logging into the portal as buyer and also required to submit the eligibility document in the same portal by going through the
guidelines . For assistance, the bidders may reach out to Baanknet Helpline Ph.No.: +918291220220.

4. Interested bidder(s) shall deposit the Earnest Money Deposit (EMD) through their own e-wallet account on the
https://ibbi.baanknet.com/ portal. Upon the successful conclusion of the auction, the EMD amount of the highest bidder will be
transferred to the Liquidation account of Corporate Debtor maintained by the Liquidator .

5. As per the provisions of the Liquidation Regulations, as amended, all interested bidder(s) is/ are required to submit an Affidavit that they
do not suffer from any ineligibility under 29A of the IBC to the extent applicable and if found ineligible at any stage, the Earnest Money
Deposit shall be forfeited by the Liquidator under IBC.

6. The Successful Bidder shall provide balance sale consideration within 30 days from the date of issuance of Letter of Intent by the
Liquidator. Payments made after 30 days but before 90 days shall attract interest as per the Liquidation Regulations or amended
guidelines, ifany of IBC/IBBI.. The sale shall be cancelled, if, the paymentis not received within 90 days from the date of Letter of Intent.
7. The Stakeholders Consultation Committee (“SCC”) of the corporate debtor has taken a decision not to extend the aforesaid timeline
under Regulation 31A(1)(h) of the Liquidation Regulations.

8. The Liquidator reserves the right to amend the key terms of the sale process including timelines to the extent permissible under the
applicable law and giving notice of the same (at the earliest) to the Bidder(s) by issuing a notice on the IBBI website or E-Auction Platform,

which may please be noted. Signed and issued by

Sanjay Kumar Aggarwal, Liquidator of

Supreme Vasai Bhiwandi Tollways Private Limited-In Liquidation under IBC
IBBI Registration No. IBBI/IPA-002/IP-N00126/2017-2018/10295

IBBI Registered Address: C-20, Block-C, Wave Estate, Sector - 85

SAS Nagar %ﬁ&@@hﬁﬁtg ﬁ‘iﬁwﬂwvasai@gmail.com

E-auction Time:
11:00a.m

to

04:00p.m

(With unlimited
extensionof 5
minutes each)

Date of Event

20.01.2026 (Tuesday)
21.01.2026 (Wednesday)
19.02.2026 (Thursday)

05.02.2026 to 11.02.2026
(Thursday to Wednesday)

Dated: 20.01.2026
Place: S A S Nagar, Mohali

Quarter Ended Half Year ended |Year Ended And whereas you have failed to repay the amount, the undersigned in exercise of the powers conferred u/s 13(4) of the said Act read with
ﬁ:; Particulars 31-Dec-25 | 30-Sep-25]31-Dec-24| 31-Dec-25 [31-Dec-24| 31-Mar-25 Rulg 4 and/or Ru!e 8 of thg Rules have taken over the Possession of Secured Assets (hereinafter referred as the said properties) more
| (Unaudited)| (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)| (Audited) particularly described herein below Schedule.
1 |Total Income from operation 24184 | 22828 92080 | 69919| 543221 656.87 Even after taking possession of the secured asset, you have not paid the amount due to Bank as mentioned in above Possession Notice.
2 [Net Profit (Loss) for the period (before Tax, Your attention is invited to the provisions of sub-section (8) of Section 13 of SARFAESI Act, 2002 in respect of time available, to redeem
Exceptional and/or Extraordinary items) 4613 | 3649 17.88 | 196.04| 8221 99.32| | e securedassets.
3 [Net Profit (Loss) for the period before Tax Therefore you all are requested to pay the dues as mentioned in possession notice along with applicable interest, cost, charges &
(after Exceptional and/or Extraordinary items) 46.13 36.19 1788 | 196.04 82 21 99.32 expenses within 30 days from receipt of this notice and redeem the secured asset as mentioned below. In case you fail to pay the above
4 |Net Profit /(Loss) for the period after tax mentioned dues & redeem the secured asset within 30 days from receipt of this notice, Bank will be constrained to sell the secured asset
(after Exceptional and/or Extraordinary items 34 55 27 04 1457 146.69 6152 7412 lthrough public e-Auction by publication of e-Auction Sale notice. The date, time of e-auction and Reserve Price of the property shall be
5 [Total Comprehensive Income for the period informed to you separately.
[Comprising Profit/(Loss) for the period (after tax) Schedule of Secured Assets/Properties
and Other Comprehensive Income (after tax)] 34.55 27.04 14.57 | 146.69 61.52 74.12 Sr. Description of the Date of | Type of Possession | Date of Publication of
6 |Paid-up Equity Share Capital No. Movable/ Inmovable Properties Possession | (Symbolic/ Physical) | Possession Notice (For
(Face Value Rs. 10/- each) 128.07 | 128.07 | 128.07 128.07 | 128.07| 128.07 Immovable property only)
7 | Other Equity Excluding Revaluation Reserves - . - - i - 1 |office No.51 to 54 at 5™ floor ,admeasuring in aggregate 1210] 26-12-2018 Symbolic 29-12-2018
8 | Earnings Per Share (EPS) of Rs. 10/- each sq. ft. carpet in building Dattani Chamber, S.V.Road, Malad
Basic (for continuing and discontinued operations) 2.70 2.11 1.14 11.45 4.80 5.79 (W), Mumbai - 64 bearing CTS No. 625,62651 to 625/9 of
Diluted (for continuing and discontinued operations 2.70 | 21 1.14 11.45 4.80 5.79 village Malad South, Mumbai Suburban District.
Notes:- 2 |all the piece and parcel of Land bearing parde No. 131,| 22-05-2024 Physical 22-05-2024

Hissa No. 1 corresponding CTS No. 269 & 276 admeasuring
60.20 sq. meter and 2921.41 sq meter (Total admeasuring
about 2981.61 sq.meter) situate, lying and being at Village:
Malonde, Taluka Vasai, District Thane along with the building
constructed thereon (old Vasai Municipal House bearing
No. 368, 368B, 368C, 368D and 368E) within the territory
of Thane District and also within the jurisdiction of Sub-
Registrar of Assurance Vasai at Village Malonde, Taluka
Vasai, District Thane.

Yours faithfully,
Authorized Officer
Bank of Baroda
ZOSARB - Mumbai

REDEMPTION NOTICE

Shimpoli Branch 1,23 Amaryoll CHS Lid. Shimpoli Road, Borval Weast,
Mumtai 400 092 India. Phone : 02228260107 { 28950004, 23250107,
Fax ; 022 28980426 E Mail - shibor@@bankofharoda. comés [ Web | www.bankofbaroda.com

dd 301 aleT
Bank of Baroda

B

NOTICE TO BORROWER
(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

To,
1. Mis. Amayra Apparel Proprietarship firm
Through Proprigdar Mr. Ratnesh Kumar
ala Mo.45, Sheetal Supreme Indusirial Estate, Bldg Mo-2, Sativali Road, Near Sai Baba Mandir, Vazai Easl. Disi-Palghar-401208
2. Ratnesh Kumar Proprigtor of Mis Amayra Apparel
Resdent of 103 G Wing, Rudra Heights, Yashwant Viva, Yashwant Yiva Township, Virar-401209, Paighar, Maharashtra

Dear SirfsRe: Credit facilities with our Shimpoli Branch.,
1. Wa refer to our lether No BOB'SHIBOR/ADVITLI2023-24 dated 03-02-2024 conveying sanchon of varous credi facilites and the
tarms of sanction. Pursuant to the above sanction you have availed and started utilising the credit faciliies after providing security for
the same, a3 hereinafter stated, The present ocutstanding in various loan/credit facility accounts and the security interests created for
such liatility are as under:

Nature and Limit Rates | Qs as on 3110 Security agreemant with brief description of securities
type of facility of (2025 (inclusive
interest] of interest upto
31-10-2025 plus
future interest
w.e.f 31-10-
2025) costs,
charges and
BAPENSas.
Term Loan- Rs. 19.75%|Rs. 18.51,048.28 | Hypothecation Of Machinery with respect to Machineries Manfionad
20260600002672) 20,81 0000 Balow:
Machinery Details
Sr{Description Mams of supplier[CQuantty] Rate | Amouni
nojof Machinery as per
peofarma
— Inyoige
1 |F5-5C [Single needie [W/S ERX 20 |27000 | 540000
direct drive with body)  |CORPORATION
HEMN NO. 84522900
2. [F7-4 {four THREAD M!S ENX 4 {0000 | 160000
OVERLOCK MACHINE) [ CORPORATION
HSN NO.B4522900
3. |358-N (Flarlog direct MIS ENX 3 |55000 | 165000
Drive Machine) CORPORATION
HSN NO. 54822800
4 |781D {Diract Drve Hole |M/S ENX 2 |225000( 450000
Machine_ CORPORATICN
HEMN NO. 84522900
5. 11377 D (Direct drive MIS ENX 3 190000 570000
Button Stitch Maching) |CORPORATICN
HSN NO, 84522800
§, (G64-35 BB (Flaflog with | M!S ENX 4 105000 420000
right side trimmer) CORPORATION
HSN NO. 84522900
7. 1858 N-0Z B8 (Fiallog  |MIS ENX 3 |57500 | 172500
Tape Binding Machina) |CORPORATION
HEM NO. B45220900
Cash Credit s 11.25%| Rs. 35,72, 499,04 | Hypothecation Agreement with respect o Stocks comprising of Stocks
2026050000004 1 SE_UD.GE{I.-'-F___” and Book Debis in the name of Amayra Aparals
Total |Rs, 54,23.547.32
IRupees Fiifly
Four Lakhs
Twenty Three
Thousand Five
Hundered and
forly Seven abd
paise thirly two
anly)

2. Inthe letter of acknowledgament of dabf dated €3-02-2024 and 13-10-2023 respactivaly, you have acknowledged your liability to the
Bank to the tune of Rz, 121.26 lakivs a5 on 30.11.2023,  The cuistandimg stated above include further drawings and interesi upto 31-
10-2025, Other charges debited to the accountaraRs,__ -

3. As vou are :warﬂ. vl have commitied defaults in payment of interesbinstaBments which have fallen due for payment on 23.10.2025
and tharealler,

4. Conseguent upon the defaults commitied by you, your loan account has been classified as non-performing asset on 23-10-2025 in
accordance with the Reserve Bank of India directives and guidelines. In spite of our repeated reguesis and demands you have not
repad the overdus lnans meluding interest thareon,

5. Having regard to your inabifty to meet vour Eabilites in respact of the cradi facilifies duly secured by various securifies mentionad in
para 1 abave, and classification of your account as a non-performing asset, we hareby give you nolice under sub-section (2) of sechion
13 of tha Sacuritisation and Reconstruction of Financial Assets and Enforcament of Sacurity Interest Act, 2002, and call upon you to
pay in full and discharge your liabilifies io the Bank aggregaling Rs. 54,23,547.32 [Rupees Fifty Four Lakhs Twenty Three
Thousand Five Hundered and forty Seven abd paise thirty two only) plusinterest up o the date of payment and other charges, as
statad in para 1 above, within G0 days from the date of this notice. We further give vou nobice that failing payment of the above amount
with interest fill the date of payment, we shall be fres to exercise all or any of the nights under sub-section {4} of section 13 of the saéd
Act, which please note.

B. Please note that, inferast will continue fo accrue ai the rates specified in para 1 above for gach cradit faciity undil payment in foll,

7. We invile your attention fo sub-section 13 of saction 13 of the said Act in terms of which you are barred from transferming any of the
secured assels refarred toin para 1 above by way of sale, leasa ar otherwise (other than in the ordinary coursa of business), without
cbiaining our prior wriften consent: We may add thal non-compliance with the above provision containgd in sechion 13{13) of ihe said
At 15 an offence punishable under section 29 of theAct,

8. We further invite your attention tg sub section {BY of secfion 13 of the sald Actin terms of which you may redeem the secured assets, if
the amount of dues together with all costs. changes and sxpenses mcumed by the Bank 15 tendered by you, at any tme before the date
of publication of notica for public auctionfinviting quotatons/landerprivate treaty, Please note thal after publication of the notice as
above, yourright to redesm the secured assetz will nol be available:

8. Pleass nota that this demand notice is without prejudics 1o and shall not be construad as waiver of any other rights or ramedies which
we may have, including without imitation, the right to make further demandsin respectof sums owing fous. Yours faithfully,

{Deepti R Singh)
Chief Manager
Bank of Baroda
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PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
I am concerned for my client MR. ALLAN
D'SOUZA S/O. THOMAS D'SOUZA,
residing at Chandivala Compound, St. Paul
Baptist Road, Kadeshwari Mandir Marg,
Bandra (West), Mumbai - 400050, and the
maternal grandfather of my client WILSON
ANTHONY was lawful owner of Room
situated at Chandivala Compound, St. Paul
Baptist Road, Kadeshwari Mandir Marg,
Bandra (West), Mumbai - 400050, and MR.
WILSON ANTHONY expired on
30/10/1996, and after his death the said room
premises came to be transferred in the name
of mother of my client i.e. PERPATTA
D'SOUZA, who was only daughter and legal
heir of late SHRI. WILSON ANTHONY, and
PERPATTA D'SOUZA, also expired on
dated 08/01/1999, leaving behind her my
client as her only legal heirs and
representatives.

That the father of my client THOMAS
D'SOUZA, also expired, and now my client is
in lawful use, occupation and possession of]|
abovesaid room premises, being the only
legal heir of late SMT. PERPATTA
D'SOUZA, and my client has applied for
transferring the said room to his name, if any
person or persons having any claim or any
objection, then kindly inform my client or|
myself being his advocate within 15 days
from the date of publication of this notice or
thereafter no claim shall be entertained.

Date : 21.01.2026

Place : Mumbai Sd/-
ADVOCATE B. K. SINGH
Advocate High Court

D-12/7, Shantivihar, Nr. Railway Station,
Behind Hardik Palace Hotel,

Mira Road (East), Thane - 401107.
E-mail: advbksingh601@gmail.com
Mobile No. 9892118738 / 7738729629
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PUBLIC NOTICE

Notice is given to all concerned that
SMT. NIRMALA MANOHAR
MANCHANDANI was owner of the Room
No.C-13 in Charkop Mauli Krupa CHS.
Ltd., at Plot No.816, Road No.RSC-1,
Sector-8, Charkop, Kandivali (West),
Mumbai — 400 067, who died on
31.07.2022 and her husband MR.
MANOHAR GOPICHAND
MANCHANDANI also predeceased her
on 02.02.2012 leaving behind their two
daughters (1) MRS. RENU KAMLESH
BHATIA & (2) MS. INDU MANOHAR
MANCHANDANI and Son MR.
PRAMEET MANOHAR MANCHANDANI.
Said (1) MRS. RENU KAMLESH BHATIA
& (2) MS. INDU MANOHAR
MANCHANDANI have executed and
registered Release Deed on 12.10.2023
under Serial No.BRL7/15693/2023 dated
12.10.2023 and released their
individual/respective 1/3 undivided
share/rights in the said Room in favour of
their brother MR. PRAMEET MANOHAR
MANCHANDANI i.e. my client. Now my
client MR. PRAMEET MANOHAR
MANCHANDANI has applied to the M.H.
& A.D. Board and Charkop Mauli Krupa
CHS. Ltd. for transfer the said shares,
interest, membership in the said Room in
his name.

If any person have any claim over the
said Room No.C-13, claiming either
lawfully or equitably through deceased
SMT. NIRMALA MANOHAR
MANCHANDANI or through any
person/s, should contact the undersigned
with supporting documents within 15
(fifteen) days from the publication hereof,
failing which any such claim shall be
deemed to be non-existent or waived
without reference to such claim.

RAJENDRA B. GAIKWAD
Advocate, High Court, Room No.D-46,
Milap CHSL., Plot No.183, Sector-1,
Charkop, Kandivli (W), Mumbai-400067.
Place: MUMBAI Date: 21/01/2026
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COURT ROOM NO.16

IN THE COURT OF CITY CIVIL COURT AT DINDOSHI

AT GOREGAON, MUMBAI

S.C. SUIT NO. 2715 OF 2025
(PAPER PUBLICATION AS PER ORDER

5RULE 20 (1A) OF C.PC.)
SHORT CAUSE
Plaint:Lodged
Plaint: admitted on:
Rule 51
SUMMONS to answer plaint under section 27,
0.V, 1,5,7and 8 and O. VIII, . 9 of the code
of Civil Procedure.
MOHAMMAD HASIM MOHAMMAD YUNUS
QURESHI, Age 24 Years, Occu.: Job
Indian Inhabitant of Mumbai, Residing at Flat
No. 406, Building No. 4, CTS No. 6/A, Bhabrekar
Nagar, Charkop, Kandivali (West), Mumbai -
400 067. ...Plaintiff

Vis
1. SUDHAKAR BHAGWAT TIWARI
Age & Occupation Not Known
Residing at Radhakrishna and Shankar Parvati
Chawl, Bhabrekar Nagar, Charkop, Kandivali
(West), Mumbai 400 067.
2. M/s. Shakti property Developer Pvt. Ltd.
A Company duly registered under the
Provision of Indian Companies Act, 1956, having
its office at Shop No. 27, 28, Shakti Complex,
Sharda Vihar, Bhavrekar Nagar, Charkop,
Kandivali (W), Mumbai 400 068.
3. M/s. SHAKTI SRA C.H.S. LTD.
Aregistered SRA co-operative society. Office at
CTS No. 6A (pt). Survey No. 263, Bhavrekar
Nagar, charkop, Kandivali (W), Mumbai 400 068.
through chairman/secretary  ...Defendants

TAKE NOTCE THAT THIS HON'BLE COURT
will be moved before his Honour Judge Shri.
K. R. DESHPANDE, presiding in C.R. No. 16
on this 426 date at 2.45 p.m. (S.T.) or soon
thereafter as the counsel can be heard by the
Counsel on the part of the Plaintiffs abovena-
med for the following reliefs.

a. That this Hon'ble Court be pleased to dec-
lared and hold that Agreements for Sale on
dated 26/06/2007 and other papers like Power
of attorney, affidavit and Indemnity bond etc.,
signed and executed by the defendant No.1 in
favour of the Plaintiff's deceased father are
legal, subsisting and binding upon the defendant
No.1, his representative and/or any other
person/s claiming through or under him in
respect of the suit premises;

b. That it be declared that the Defendant No.1
and/or any other person/s claiming through or
under him has no right, title and interest in the
suit premises and has no right to disturb the
peaceful possession of the plaintiff in respect
of the premises being Flat No. 406, Building No.
4, C.T.S. No. 6/A, Bhabrekar Nagar, Charkop,
Kandivali West), Mumbai 400 067, area adme-
asuring 225 sq. ft., situated at land /property of
C.T.S. No. 6/A, (Pt), Survey No. 263, of Village:
Malwani, Taluka Borivali, B.S.D. Mumbai, save
and except by following due process of law;

c. That this Hon'ble Court be please to pass
and order and direction and thereby directing
to the Defendant no.2 and 3 not to issue any
NOC for creating third party right title and inte-
rest in respect of the suit premises Viz. Flat No.
406, Building No. 4, C.T.S. No. 6/A, Bhabrekar
Nagar, Charkop, Kandivali West), Mumbai 400
067, area admeasuring 225 sq. ft., situated at
land /property of C.T.S. No. 6/A, (Pt), Survey
No. 263, of Village: Malwani, Taluka Borivali,
B.S.D. Mumbai in favour of the defendant no.1;

d. that this Hon'ble Court be pleased to issue
a permanent order and injunction restraining the
Defendants, his representative, agents and/or
any other person/s claiming through or under
him from entering into any agreement, deed or
document with a view to create third party rights
in respect of the room premises being Flat No.
406, Building No. 4, C.T.S. No. 6/A, Bhabrekar
Nagar, Charkop, Kandivali West), Mumbai 400
067, area admeasuring 225 sq. ft., situated at
land /property of C.T.S. No. 6/A, (Pt), Survey
No. 263, of Village : Malwani, Taluka Borivali,
B.S.D. Mumbai, in any manner whatsoever;

e. that this Hon'ble Court be pleased to issue
a permanent order and injunction restraining
the Defendant No.1, his relatives, agents, ser-
vants and/or any other personis claiming thro-
ugh or under him from in any manner disturbing
the possession of the plaintiff in respect of the
premises being Flat No. 406, Building No. 4,
C.T.S. No. 6/A, Bhabrekar Nagar, Charkop,
Kandivali West), Mumbai 400 067, area adme-
asuring 225 sq. ft., situated at land /property of
C.T.S. No. 6/A, (Pt), Survey No. 263, of Village :
Malwani, Taluka Borivali, B.S.D. Mumbai, save
and except by following due process of law;

f. pending the hearing and final disposal Interim
and ad-interim reliefs in terms of prayer clause
(C) & (D) above be granted;

g. Cost of the suit be provided for;

h. Any other and further reliefs as the nature
and circumstances of the case may require be
granted; You are hereby summoned to appear
in this Hon'ble Court within 30 day of 2025
from the date of service of summons/News-
paper publication, in person or by an Advocate
who is able to answer all material questions
relating to the suit or who shall be accompanied
by some other person able to answer all such
questions to answer the abovenamed Plaintiff
and as the day fixed for final disposal, you must
proceed all your witnesses and you are hereby
required to take notice that in default of your
appearance, the suit will be heard and deter-
mined in your absence, and you will bring with
you any document in your possession or paper
containing evidence relating to the merits of the
Plaintiff's case or upon which you intend to reply
in support of your case and in particular for the
Plaintiff/s the following documents:-

Given under hand and the seal of this

Hon'ble Court. Dated this 23rd day of
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